FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DECOLIGHT CERAMICS LIMITED OPERATING IN MANUFACTURE OF NON-
STRUCTURAL NON-REFRACTORY CERAMIC WARE AT MORBI RAJKOT

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

— — PR
- - - m——
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SL. "RELEVANTPARTICULARS .~ 1=
Name of the Corpdraib debtor aldng with PAN & CIN/ LLP Decolight Ceramics [Limited |
No. | L269MGJZ_OOOPLC037494 |
Address of the registered office B/h. Romer Ceramic, Old f
Ghuntu Road, At Ghuntu, |
Morbi, Gujarat - 363 642. =
- URL of website S - NA . |
' Details of placc'\\hcr'emzn—jorily of fixed assets are located B/h. Romer Ceramic, Old |
Ghuntu Road, At Ghuntu, |
Morbi, Gujarat - 363 642.
| Installed capacity of main products/ services Not applicable |

6. | Quantity and value of main products/ services sold in last NIL
financial year

Number of employees/ workmen

-— - — — - ettt - —-1

NIL |

$ | Further details including last available financial statements Details can be obtafned by
(with schedules) of two years, lists of creditors are available at sendmg an emall-to |
URL: cirp.decolight@gmail.com |
Eligibihity for resolution applicants under section 25(2)(h) of Details can t?c qbtalngd from '
. the Code 1s available at URL: https://ibbi.gov.in/ |
(0. | Last date for receipt of expression of interest 16.04.2026 ]l
1 1. | Date of 1ssue of provisional list of prospective resolution 17.04.2026 |
apphcants B -
~Last date for submission of objections to provisional list 22.05.2026 4
'3 Date of issue of final list of prospective resolution applicants 23.05.2026 |
-+ Date ol'issue of information memorandum, evaluation matrix |
- and request for resolution plans to prospective resolution 25.05.2026 |
| applicants |
5.1 Last date for submission of resolution plans 27.05.2026
6. | Process email id to submit Expression of Interest cirp.decolight@gmail.com {
|/ l Details of corporate debtors’ registration status as MSME Not available !

Note: Person disqualified under Sec 29A of the Code 1s ineligible to submit Expression of Interest. For
detailed clause of Sec 29A, You may access www.ibbi.gov.in.
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Vikash Gautamchand Jain

Insolvency Professional
1BBI/1PA-001/|P-POO354/2017-18/10612

Vikash Gautamchand Jain

Decolight Ceramics Limited
IBBI/IPA-001/1P-P00354/2017-18/10612
204, Wall Street-1,

Near Gujarat College,

Elhsbridge, Ahmedabad - 380 006

AFA Valid Till: 30.06.2027

Date: 07-04-2026, Place: Ahmedabad
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KEI INDUSTRIES LIMITED

Regd. Office: D-90, Okhla Industrial Area, Phase I, New Delhi-110 020
Phone: 91-11-26818840/26818642 , Website: www.kei-ind.com
E-mail Id: cs@kei-ind.com
(CIN: L74899DL1992PLC051527)
NOTICE OLDERS

Special window for Transfer and Dematerialisation of Physical securities
This is to inform all concerned shareholders that, pursuant to SEBI Circular No. HO/38/
13/11(2)2026-MIRSD-POD/1/3750/2026 dated January 30, 2026, a special window for|
Transfer and Dematerialisation of Physical securities has been opened for a period of one
year from February 05, 2026 to February 04, 2027.

Pursuant to the said circular, this Special window is available for physical securities sold or
purchased prior to 01 April, 2019 including cases where:

o Transfer requests were earlier submitted and rejected / returned / not attended to due to
deficiencies in documents or processes; or

® Such transfer requests are being lodged afresh, subject to fulfiliment of prescribed
conditions.

Please note that the securities so transfered under this Special Window shall be mandatorily
credited to the transferee only in demat mode and shall be under lock-in for a period of one
(1) year from the date of registration of transfer. Such securities shall not be transferred/lien-
marked/pledged during the said lock-in period. Concerned shareholders are advised to take
note of this opportunity and re-lodge their transfer requests along with the requisite
documents to the Company’s Registrar and Share Transfer Agent, MAS Services Limited, at
T-34, Il Floor, Okhla Industrial Area, Phase-II, New Delhi—110020. Contact No.:+91 11 2638
7281, 82, 83; Email: investor@masserv.com.

KeEer

J=

For M/s KEI Industries Limited
sd/-

Kishore Kunal

Sr.VP (Corporate Finance)
and Company Secretary

Place of Signing: New Delhi
Date: 06.04.2026

PPGCL

PRAYAGRAJ POWER GENERATION COMPANY LTD.
Regd Office: Shatabdi Bhawan, B12 & 13, Sector 4, Gautam Budh Nagar, Noida, Uttar Pradesh-201301
Plant Adress: PO- Lohgara, Tehsil-Bara,Prayagraj(Allahabad), Uttar Pradesh-212107
Phone : +91-120-6102000/6102009 CIN: U40101UP2007PLC032835

NOTICE INVITING EXPRESSION OF INTEREST

Prayagraj Power Generation Company Limited invites expression
of interest (EOI) from eligible Business Associates (vendors) for
Structural painting in PPGCL plant of 3x660 MW Thermal Power Plant at
Prayagraj Power Generation Company Limited, Bara, Dist. Prayagraj,
Uttar Pradesh, India.

Details of pre-qualification requirements, bid security, purchasing of
tender document etc. may be downloaded using the URL-
https://www.ppgcl.co.in/tenders.php Eligible Business Associates
(vendors) willing to participate may submit their expression of interest along
with the tender fee for issue of bid document latest by 14" April 2026.
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TATA
TATA POWER

THE TATA POWER COMPANY LIMITED
Registered Office: Bombay House, 24, Homi Mody Street, Mumbai 400 001.
Tel: 91 22 6665 8282, CIN: L28920MH1919PLC000567
Email: investorcomplaints@tatapower.com Website: www.tatapower.com

NOTICE TO SHAREHOLDERS

NOTICE is hereby given that the certificate(s) for the undermentioned securities of the
Company has / have been lost / misplaced and the holder(s) of the said securities /
applicant(s) has / have applied to the Company to issue duplicate certificate(s).

Any person who has a claim in respect of the said securities should lodge such claim with
the Company at its Registered Office within 15 days from this date, else the Company will
proceed toissue duplicate certificate(s) without further intimation.

Sr.| Folio No. Name of Kind of No. of | Distinctive
no. Shareholder(s) securities and | securities | Number(s)
face value
1.|H5S0019587 | Salma Ahmed Wadiwala | Equity Shares | 3,000 | 27461871-
Ahmedali Ismail of %1/- each 27464870
Wadiwala
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Any person who has a claim in respect of the above securities, should lodge such claim
with the Company at its Registered Office within 30 days from this date along with
appropriate documentary evidence thereof in support of such claim, else the Company
will proceed to transfer the securities in favour of the transferee(s), without any further

intimation. For The Tata Power Company Limited

Sd/-

) Vispi S. Patel

Place: Mur_nba| Company Secretary
Dated: April 6, 2026 FCS 7021
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TECH

mahincra
TECH MAHINDRA LIMITED

Registered Office: Gateway Building, Apollo Bunder, Mumbai - 400 001.
Tel : +91 020 40109111 ® Website : www.techmahindra.com
® Email: investor.relations@techmahindra.com
o CIN : L64200MH1986PLC041370

SPECIAL WINDOW FOR TRANSFER AND

DEMATERIALISATION OF PHYSICAL SECURITIES

The Securities and Exchange Board of India (“SEBI") has vide Circular No.
HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated 30" January, 2026,
opened a Special Window from 5" February, 2026 to 4" February, 2027, to
facilitate transfer and dematerialization (“demat”) of physical securities
which were executed prior to 1% April 2019.
Applicability:
o Transfer Deed executed prior to 1% April 2019 but not lodged for
approval and original share certificate available;
o Transfer requests which were lodged prior to 1% April, 2019 and were
rejected, returned or not attended due to deficiency in the
documents/process or otherwise;
Following cases will not be considered as part of this special window:
o Cases where original share certificates are not available;
o Equity Shares which have been transferred to the Investor Education
and Protection Fund;
o Cases involving disputes between the transferor and transferee;
Key points to note:
® Request(s) which are accompanied by original certificate(s) along with
transfer deeds and relevant supporting documents will only be
considered under this special window;
o During this special window period, the equity shares that are re-lodged
for transfer shall be issued in demat mode only;
o Shares so transferred will be under lock-in for one year from the date of
registration of transfer. During this lock-in period, such shares shall not be
transferred, lien-marked, or pledged. If any fraud is detected within the
one-year lock-in period, the restriction will continue to apply to the
relevant securities until further notice.
e Any transfer requests submitted after 4" February, 2027 will not be
accepted by the Company/RTA, unless any extension is granted by
SEBI.
For more information and clarity, concerned shareholders can connect with
the Company's Registrar to Issue and Share Transfer Agent viz. MUFG
Intime India Private Limited (Formerly known as Link Intime India Private
Limited) at Investor.helpdesk@in.mpms.mufg.com or at Block No. 202, 2"
Floor, Akshay Complex, Near Ganesh Temple, Off Dhole Patil Road, Pune —
411001 or write to the Company atinvestor.relations@techmahindra.com.

For TECH MAHINDRA LIMITED

Sd/-
Place : Pune Ruchie Khanna
Date : 7th April 2026 Company Secretary
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NAZARA TECHNOLOGIES LIMITED

CIN: L72900MH1999PLC122970
Regd. Office: 11" Floor, Avighna House, Dr. A.B. Road, Worli,
Mumbai - 400018. Tel.:+91-22-40330800
Email: investors@nazara.com | Website: www.nazara.com

NOTICE OF EXTRA-ORDINARY
GENERAL MEETING

NOTICE is hereby given that the Extra-Ordinary General Meeting

(“EGM”) of the members of NAZARA TECHNOLOGIES LIMITED

(the ‘Company’) will be held through Video Conferencing / Other

Audio Visual Means (“VC/ OAVM”) on Friday, May 01, 2026 at 11:30

A.M. (IST), in compliance with all the applicable provisions of the

Companies Act, 2013 and the Rules made thereunder and the

Securities and Exchange Board of India (Listing Obligations and

Disclosure Requirements) Regulations, 2015 read with all

applicable circulars in this regard issued by the Ministry of Corporate

Affairs (“MCA”) and the Securities and Exchange Board of India

(“SEBI”), to transact the businesses that will be set forth in the Notice

convening the EGM.

The Notice of the EGM (i) will be sent electronically through e-mail to all

the Members of the Company, whose email addresses are registered

with the Company / Registrar & Transfer Agents (‘RTA) / Depository

Participant(s) (ii) will also be uploaded on the Company’s website at

(www.nazara.com), websites of the Stock Exchangesii.e., BSE Limited

(www.bseindia.com) and the National Stock Exchange of India Limited

(www.nseindia.com) and on the website of Central Depository

Services (India) Limited (“*CDSL”) (www.evotingindia.com). Members

can attend and participate in the EGM through the VC/OAVM facility

only. The instructions for attending the EGM through VC/OAVM will be
provided in the Notice of the EGM. Members attending the EGM
through VC/OAVM shall be counted for the purpose of reckoning the

quorum under Section 103 of the Companies Act, 2013.

In case if you have not registered your email ID please follow the

below process for registering your email ID:

1. Members holding shares in physical mode (if any) are requested to
register / update their contact details including the details of email
IDs by submitting the requisite Form ISR-1 along with the
supporting documents to MUFG Intime India Private Limited, Unit:
Nazara Technologies Limited, C-101, 1st floor, 247 Park, Lal
Bahadur Shastri Marg, Vikhroli (West), Mumbai - 400083, RTA of
the Company or at rnt.helpdesk@in.mpms.mufg.com. The said
form is available on the website of the Company at
https://investors.nazara.com/investor-information#three and on
the website of RTA at https://web.in.mpms.mufg.com/KYC-
downloads.html.

2. Members holding shares in dematerialized mode are requested to
register/ update their email IDs and contact numbers with the
Depositories through their respective Depository Participant(s).

Manner of casting vote(s) through e-voting:

Members may note that they have opportunity to cast their vote on

the businesses that will be set forth in the Notice of the EGM of the

Company through e-voting system. The manner of 'remote e-voting'

and 'e voting' during the EGM for members holding shares in

physical mode, dematerialization mode and for members who have
not registered their e-mail addresses will be provided in the Notice of
the EGM.

Members are requested to carefully read the Notice of the EGM, and in

particular, instruction for joining the EGM and the manner of casting

vote through remote e-voting or e-voting during the EGM.

N\

By order of the Board of Directors
Nazara Technologies Limited

CIN: L21308GJ1989PLC012743
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NIRBHAY COLOURS INDIA LIMITED
CIN: L46411GJ1992PLC017863
Reg. Office Address: 61/201, 02 Floor, Prerak Apartment Nr. Wagh Bakri Tea Depot,
Gujarat College Road, Ahmedabad-380006, Gujarat. Ph.: 9825021447
Email: parthindustrieslimited@gmail.com | Website: www.nirbhaycolour.com

Post Offer Advertisement under Regulation 18 (12) in terms of Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011

Open Offer for Acquisition of (14,19,700) Equity Shares from Shareholders of
(NIRBHAY COLOURS INDIA LIMITED) by MR. DAKSHESH RAMESHCHANDRA
SHAH ("Acquirer 1"), MR. DHRUVIN SHAH ("Acquirer 2") and MRS. SHEETAL SHAH
("Acquirer 3") and MRS. ANAR JAYESHBHAI PATEL ("Acquirer 4") MS. SANSKRUTI
JAYESHBHAI PATEL ("Acquirer 5") MR. JAYESH PATEL ("Acquirer 6") M/S. SEHER
RETAIL PRIVATE LIMITED ("Acquirer 7") (hereinafter collectively referred to as
("Acquirers") (Acquirers and PAC)

This Post Offer Advertisement is being issued by Wealth Mine Networks Limited
(“Manager to the Offer”), on behalf of MR. DAKSHESH RAMESHCHANDRA SHAH
(“Acquirer 1”), MR. DHRUVIN SHAH (“Acquirer 2”) and MRS. SHEETAL SHAH (“Acquirer
3”) and MRS. ANAR JAYESHBHAI PATEL (“Acquirer 4”) MS. SANSKRUTI JAYESHBHAI
PATEL (“Acquirer 5”) MR. JAYESH PATEL (“Acquirer 6”) M/S. SEHER RETAIL PRIVATE
LIMITED (“Acquirer 7")( (hereinafter collectively referred to as (“Acquirers”), along with
(Persons acting in concert), in connection with the offer made by the Acquirer along with
the PACs, in compliance with Regulation 18 (12) of the Securities and Exchange Board of
India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011.

Detailed Public Statement (‘DPS”) which was published on December 20, 2025 in
Financial Express (English) (All Editions), Jansatta (Hindi) (All Editions), Financial
Express (Gujarati) (Ahmedabad Edition) and Navshakti (Marathi) (Mumbai Edition).

1. Name of the Target Company : NIRBHAY COLOURS INDIALIMITED

2. Name of the Acquirer(s) and PAC : Mr. Dakshesh Rameshchandra Shah (“*Acquirer
1), Mr. Dhruvin Shah (“Acquirer 2”) and Mrs. Sheetal Shah (“Acquirer 3") and Mrs.
Anar Jayeshbhai Patel (“Acquirer 4”) Ms. Sanskruti Jayeshbhai Patel (*Acquirer 5”)
Mr. Jayesh Patel (“Acquirer 6”) M/S. Seher Retail Private Limited (“Acquirer 7”)

RTAG ottt | 2ius’ @orch 3. Nameofthe Managertothe Offer: WEALTH MINE NETWORKS LIMITED
MUFG doteigfu | 2il-a0q, 2cdzil 230, Rd.cil. A2t #iol, 4. Name of the Registrar to the Offer : MCS SHARE TRANSFERAGENT LIMITED
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7.3 | Aggregate number of shares accepted 14,19,700 10,15,800%
74 Sizelofthe Offer (Nu'mber of shares 1,41,97,000 1.41,97,000 ©
multiplied by offer price per share)
7.5 | Shareholding of the Acquirer before 2,85,800 2,85,800
Agreements/PublicAnnouncement (No. & %) (8.17%) (8.17%)
S G 7.6 | Shares Acquired by way of Agreements 6,74,300 6,74,300
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(1) Assuming full acceptance in the Open Offer.

(2) 14,19,700 equity shares which were validly tendered and accepted were in
dematerialised form.

(3) Excludes Brokerage and other charges.

8. TheAcquirers accepts full responsibility for the information contained in this Post Offer
Advertisementand also for the obligations under SEBI (SAST) Regulations, 2011.

9. Acopy of this Post Offer Advertisement will be available on the websites of SEBI and
BSE Limited and will be dispatched to the registered office of the Target Company.
Capitalized terms used in this advertisement, but not defined herein, shall have the
same meanings assigned to such terms in the Letter of Offer dated 07th February,
2026.

Issued by Manager to the Offer:
WEALTHMINE NETWORKS LIMITED, CIN: U93000GJ1995PLC025328

404/1, 215 B, MANEK CENTRE, P N MARG, Jamnagar, JAMNAGAR, Gujarat, India,
361001. Tel. No.: + 77788 67143. Contact Person: Mr. JAY TRIVEDI.
E-Mail: wealthminenetworks@gmail.com « SEBI Regn No.: INM000013077

For and on behalf of the Acquirers
Sd/- Sd/- Sd/- Sd/-

Mrs. Anar Mr. Dakshesh Mr. Jayesh Ms. Sanskruti
Jayesh Patel | Rameshchandra Shah | Ishwarbhai Patel | Jayeshbhai Patel
Acquirer No. 1 | Acquirer No. 2 Acquirer No. 3 Acquirer No. 4
Place: Sd/- Sd/- Sd/-

Ahmedabad | Mrs. Sheetal | wr. phruvin Seher Retail Private Limited

Date: Dakshesh Shah| paksheshbhai Shah | Sarjeevan Singh-Director
April 07,2026 | Acquirer No. 5 | Acquirer No. 6 Acquirer No. 7

Sd/-

Arun Bhandari

Company Secretary &

Date : April 06, 2026 Compliance Officer
\Place : Mumbai M. No. F8754/
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PUBLICNOTICE I public at large the Flat
No. P/4 adm. About 40.74 sq. mtrs of Gangaram Co-Op. Housing
Society Limited on non agriculture land bearing Survey No. 39, 40
being Final Plot No. 751 of T. P. Scheme No. 23 situate, lying at
Mouje Acher Taluka Sabarmati Registration Sub District Ahmedabad-
13 (Sabarmati earlier City Taluka) is owned and possessed by Smt.
Madanben Narayan Sharma and she purchased said property from
Bharat Shantilal Parikh through Sale Deed bearing Sr. No. 13468
dated 07/07/2008 and also informed me that previous original Sale
Deed bearing Sr. No. 7716 dated 28/04/1998, 5265 dated15/10/1996,
and Sr. No. 5212 dated 23/04/2007 are lost and not found by due
diligence and also informed to Sabarmati Police Station on 30/03/
2026 and requested me for issuance of Title Clearance Certificate
of said flat. Let me informed within 7(Seven) days from the publica-
tion of this Notice on below mentioned address with strict proof
thereof, if any person, Firm, Company, Bank or any Financial Insti-
tution having any rights, titles or interest or charge or lien over said
property and also informed if, possessed above mentioned sale
deeds in their custody with strict proof thereof, failing which we will
issue Title Clearance Certificate with understand that such rights
waived. Thereafter no dispute/s shall be entertained.Dt.: 06/04/2026

Yogesh C. Sheth (Advocate & Notary)

250-251, Ellisbridge Shopping Center, Nr.Ellisbridge Police
Station, Opp. Town Hall, Ellisbridge, Ahmedabad-380006.

“FORM NO. INC-19”
NOTICE

[Pursuant to Rule 22 of Companies (Incorporation) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (5) of Section 8 of
the Companies Act, 2013, an application has been made to Regional
Director, North Western Region, Ahmedabad, Gujarat, for conversion of
GROVER DESIGN AND RESEARCH FOUNDATION, a Section 8
Company into GROVER DESIGN AND RESEARCH FOUNDATION
PRIVATE LIMITED as approved by the Central Government by inserting
the words “Private Limited” to its name.

2. The principle objects of the Company are as follows :

(a) Toapply the funds of the Company in carrying out all kinds of activities
for the welfare of students, and designers as also for promoting all kinds of
design activities including to impart training, to run institutes of its own orin
collaboration with other institutions, to spread awareness, relating to
preservation of monuments and places of artistic or historic nature and to
carry out any other activity including fund raising activities by donation,
subscription, capital or otherwise in furtherance of aforesaid object in all
respects. However, the company shall apply its profits, if any or other
income exclusively in promoting its objects and to prohibit the payment of
any dividend to its members. No objects of the company shall be carried
out without the approval of the competent authority whomsoever and no
objects of the company shall be carried out on commercial basis.

3. A copy of the draft Memorandum and Articles of Association of the
GROVER DESIGN AND RESEARCH FOUNDATION is available at its
registered office situated at 11th Floor, Kirti Tower, Tilak Road, Vadodara -
390001, Gujarat, India.

4. Notice is hereby given that any person, Firm, Company, Corporation or
Body of Corporate objecting to this application may communicate such
objection to the Regional Director, North Western Region, Ahmedabad,
Gujarat within thirty days from the date of publication of this notice, by the
letter addressed to the Regional Director, North Western Region, ROC
Bhavan, Opp. Rural Park Society, Behind Ankur Bus Stop, Naranpura,
Ahmedabad-380013, Gujarat a copy of which shall be forwarded to
Applicant at 11th Floor, Kirti Tower, Tilak Road, Vadodara-390 001,
Guijarat, India.

Name(s) of the Applicant

1.Ishan Grover 2. Karan Grover
Director Director

DIN: 07604363 DIN: 00032156

Date : 06.04.2026
Place : Vadodara

PUBLIC NOTICE

We hereby inform publicly that being immovable property bearing City Survey
No. 2675, admeasuring 36-41-81 Sq. Mtrs. land with construction situate at
Jamalpur ward-2, Sheet No.81, District and Sub District Ahmedabad-1 (City) is
owned and possessed by Hemanta Pareshchandra Sardar and Kabita Nandlal
Singha (Sardar) They informed that the Following documents are not available:-

1| Original Sale Deed No0.1776, dated 11/09/2002 (Date:-24/09/2002)
Executed by Purshottamdas Shankarlal in favour of Truptiben
Hemantbhai it was duly Registered at Sub-Registrar Ahmedabad-1(City).

Original RR Copy of Sale Deed No.3756, dated 06/12/2006 Executed by
Truptiben Hemantbhai Shah in favour of Pratimaben Pradipkumar Das it
was duly Registered at Sub-Registrar Ahmedabad-1(City).

N

Therefore, we hereby informing it publically and to all concern Peoples, Private
Persons, Company, Government, Semi- Government, Judicial, Quasi-Judicial
Authority that if any person or if any other heirs have an any objection, right,
Interest, title, relation, encumbrance, maintenance then such objection should
be raised with evidence in written within 7 days from the date of the publication of
this notice. Pls. take note that if filled to object within 7 days then we will Issue a
No Objection certificate for this property.

Date :- 03.04.2026 Astik Law Associates
Rajendra P. Astik

Niki R. Astik, Advocate & Notary
Shivang R. Astik, Advocate

Address :- 214-A, Lobby No-2, Sakar-9, Ashram Road, Ahmedabad.

The Mehsana Urban Co-op. Bank Ltd.
(Multi State Scheduled Bank

Head Office : Corporate Building, Highway, Mehsana-384002.
Phone No. : (02762) 257233, 257234

POSSESSION NOTICE
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas

The undersigned being the Authorised Officer of The Mehsana Urban Co
Operative Bank Ltd. under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest (Second) Act, 2002 and in exercise
of powers conferred under Section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a Demand Notice dated 15.05.2025
calling upon the Borrower MY CHOICE FOOD PRODUCTS Proprietor (1)
BIPINBHAI PRAHLADBHAI PATEL Guarantor/s (1) TUSHAR BHAGVANBHAI
PATEL (2) DIPIKABEN BIPINBHAI PATEL (3) HASMUKHBHAI TULSIBHAI PATEL
(4) LALPRATAPSINH PRABHUNATH RAJPUT (5) SUNITASINH LALPRATAPSINH
RAJPUT to repay the amount mentioned in the notice being Rs.3,52,41,330.00
(Rupees Three Crore Fifty Two Lakh Forty One Thousand Three Hundred
Thirty Only ) within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on
him/her under sub section (4) of Section 13 of the said Act read with Rule 8 of
the Security Interest (Enforcement) Rules 2002 on this 05th Day of April of the
year 2026

The Borrower/Guarantor/Mortgagors in particular and the publicin general is
hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of The Mehsana Urban Co-Operative
Bank Ltd. for an amount of Rs.3,52,41,330.00 (Rupees Three Crore Fifty Two
Lakh Forty One Thousand Three Hundred Thirty Only ) and interest thereon
atthe contractual rate plus cost, charges and expenses till date of payment.
The borrower's attention is invited to sub-section (8) of Section 13 in respect
of time available to redeem the secured assets.

Description of the Immovable Property

Property Owner : BIPINBHAI PRAHLADBHAI PATEL

Property Description : Non agricultural land meant for residential - purpose
situated in District Mehsana, Sub-District/Taluka Mehsana, Village Shobhasan,
bearing Old Revenue Survey No. 420/Paiki-31 and New Revenue Survey No.
614 Out of the said land, Plot No. 36,37,48,49 where each plot admeasuring
135.45 sq. meters, forming a total area of 541.80 sg. meters along with all
existing and future construction thereon, together with all appurtenant rights
inside and outside the said property, is described as under: Address Of
Property : NEW R.S.NO.614, Village Shobhasan,Taluka & Distcrict: Mehsana.
Boundary Of Property : North : PLOT NO.38 AND 47, South : PLOT NO.35 AND
50, East: INTERNALROAD, West : INTERNAL ROAD

Date:05/04/2026 (MUKESHKUMAR P. PATEL)

Place : MEHSANA Authorised Officer
(The Mehsana Urban Co Operative Bank Ltd)

(v wERS o)
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Special Window for Re-lodgement of Transfer Requests of
Physical Equity Shares of Coal India Limited — 2nd Intimation

Pursuant to SEBI Circular HO/38/13/11(2) 2026-MIRSD-
POD/I/3750/2026 dated January 30, 2026, the Company has opened
another special window for transfer of physical equity shares which
were sold/purchased prior to April 01, 2019. The special window
shall remain open for a period of one year from February 05, 2026
to February 04, 2027 to facilitate the investors to get rightful access
to their equity shares.
During the above period, the equity shares that are lodged for
transfer shall be credited to the transferee only in demat mode. Due
process shall be followed for such transfer-cum-demat requests.
The lodgement of legally valid and duly completed documents for
transfer of physical equity shares where there is no dispute on
ownership will be considered. Investors may submit their request
till February 04, 2027 with the CIL's Registrar and Share Transfer
Agent ("RTA"), i.e. M/s. Alankit Assignments Limited, 205-208 Anarkali
Complex, Jhandewalan Extension, New Delhi-110055. Copy of the
above circular is also available in CIL website (www.coalindia.in)
under ‘Investor Centre, Events and Announcements’.
For Coal India Limited
Sd/-
B.P. Dubey
Executive Director (CS) & Compliance Officer

Place: Kolkata
Date: 06.04.2026

IIFL s
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PUBLIC NOTICE
The branch of IIFL Finance Ltd. located
at First Floor, Above Muralidhar Nasta
House, Opposite Bus Station, Dakor,
Taluka Thasra, District Kheda, Gujarat -
388225 will be shifting to below
mentioned address with effect from
09.07.2026.
New Address: IIFL Finance Ltd., Ground
Floor, Shop No. 1 & 2, Kanha Nexus,
Umreth Road, Dakor, Taluka Thasra,
District Kheda, Gujarat - 388225
Contact No. 9978148883 / 9033660810
All existing services can be availed at
the new location.
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Feet Ring Road, Rajkot. 360005.

Aadhar Housing Finance Ltd.
Corporate Office: Unit No. 802, Natraj Rustomijee, Western Express Highway and
M.V. Road, Andheri (East), Mumbai - 400069.

Rajkot 3 Direct Branch : Shop No. 308, 309 & 310, 3rd Floor, PLOT NO. 1+2, The Spire 2 Bldg , Nr. Shital Park Circle, 150

Housing Finance Ltd

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the
Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned
inthe notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice
is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said
Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub
section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. The borrower in particular and
the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to
the charge of AHFL foranamount as mentioned herein under with interest thereon.

POSSESSION NOTICE

Whereas, Bandhan Bank Ltd under the provisions of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”) and in
exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 (“said Rules”) issued demand notices (as detailed in table
below) calling upon the respective borrower, the guarantors and the mortgagors to repay the
amount under the respective LAN Nos. details of which are mentioned in the table below.

And whereas subsequently, Bandhan Bank Ltd has vide Assignment Agreement dated 29-12-
2023 assigned all its rights, title, interest and benefits in respect of the debts due and payable by
the respective borrower/guarantor(s)/mortgagor(s) arising out of the facilities advanced by
Bandhan Bank Ltd to borrower/ guarantor(s) along with the underlying immovable Property to
Asset Reconstruction Company (India) Limited acting in its capacity as Trustee (as detailed in
table below) for the benefit of the holders of Security Receipts. Therefore, in view of the said
assignment, Arcil now stands substituted in the place of Bandhan Bank Ltd and Arcil shall be
entitled to institute/continue all and any proceedings against the respective borrower/
guarantor(s)/mortgagor(s) and to enforce the rights and benefits under the respective financial
documents including the enforcement of guarantee and security interest executed and created
by the respective borrower/guarantor(s)/mortgagor(s) for the respective financial facilities
availed by them.

The respective borrower/guarantor(s)/mortgagor(s) having failed to repay the said amounts,
notice is hereby given to the respective borrower/guarantor(s)/mortgagor(s) in particular and the
public in general that the undersigned being the Authorized Officer of Arcil has taken possession
of the underlying immovable Property described herein below in exercise of powers conferred on
him/her under Sub-Section (4) of Section 13 of the said Act read with Rule 8 of the said Rules on
“AS IS WHERE IS & WHATEVER THERE IS BASIS” on the date mentioned below.

Borrower Name| LAN No./Trust | Demand Notice Date and | Date & Type Of
and Guarantors| Name/Bank Name Amount Pc ion
1. Kantibhai 20003010009163/ |Rs.7,86,184.99 (Rupees Seven|  05-04-2026
Lakshamanbhai | Bandhan Bank Ltd/ |Lakh Eighty-Six Thousand One Physical
Vagehla Arcil 2024C 003- |Hundred Eighty -Four and|  Possession
2. Lilaben Trust Ninety-Nine Paisa only) due as
Kantibhai on dt. 23.12.2024 along with
Vaghela future interest at the contractual
3. Dhaniben rate on the aforesaid amount
Prabhatbhai with effect from 23.12.2024
Solanki together with incidental

expenses, cost, charges etc.

Notice dated: 23.12.2024

Description of Property : D-D-511, Floor 5, Krishna Darshan , NR Amod Stamping , Samiyala
Vadodara Padra Road, 390020, Gujarat, Viadodara, Vadodara (M Corp) , 390020, Samiyala
Vadodara PadraRoad, 5, Krishna Darshan

The respective borrower/guarantor(s)/mortgagor(s) in particular and the public in general are
hereby cautioned that Arcil is in the lawful possession of the respective immovable Property
mentioned above and under Section 13(13) of the SARFAESI Act, 2002, the respective borrower/
guarantor(s)/mortgagor(s) or any person whatsoever, shall after receipt of this notice not transfer
by way of sale, lease or otherwise deal with/ alienate the respective immovable Property, without
prior written consent of Arcil and any dealings with the respective immovable Property will be
subject to the charge of Arcil for the amount as mentioned above along with future interest at the
contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.
The respective borrowers'/guarantors'/mortgagors' attention is invited to the provisions of the
Sub-Section (8) of Section 13 of the said Act, in respect of time available to redeem the respective
above mentioned Immovable Property.

Place: Gujarat

Sd/- Authorised Officer
Asset Reconstruction Company (India) Ltd.

Date: 07-04-2026
lnl | Asset Reconstruction Company (India) Ltd.,
L) rpg!m CIN : U65999MH2002PLC134884, Website : www.arcil.co.in

Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai -
4000028 Tel.: 022-6658130
Branch Address: A-409, ATMA House Near Fadia Chambers(Times of India),Opp La Gajjar

WL SlA, Do e U, Ul Hla, - (Old RBI Building), Ashram Road, Ahmedabad - 380 009, Gujarat.
1RE1HR elldll €24 GUR, Gl R22etef] UL, Sr. Name of the Borrower(s)/ Description of Secured Asset Demand Notice |  Date of

SISR, digsl AR, @gedl VS|, Ao - No.|Co-Borrower(s) (Name of the Branch) (Immovable Property) Date & Amount | Possession

stczen 4 el didlw 00072026 el 17T 000 Gode No. 39710000040 / | Allthat piece and parcel of the property bearing,

otd UReA1 - 21D, W19, g, Ae. SlBelied Rajkot 3 Direct Branch) GF House No. 213 At. Kantoliya Gondal -

(@l2s, Ges §el2, gslet @it 194 2, Jivrajbhai Lakhmanbhai Makvana | Kantoliya Road, Kantoliya Rajkot Gujarat| 10-11-2025

slesl sy, G As, SIS, digs) (Borrower) 360311 & 05-04-2026 Bank of Baroda

1L, [Pyeal Vst doRUd - 3¢C]RU.
2ius: 9978148883 / 9033660810

sldefl dHH adHist Adil eddl @A
Guday 23l

Ramaben Jivarajbhai Makvana &
Umeshbhai Jivrajbhai Makwana
(Co-Borrowers)

Boundaries:- East - Road, West - Property Of
Karshan Maya Makwana, North - Property Of
Kanji Ravji Makwana, South - Road

5,20,491/-

Place : Gujarat

Date : 07-04-2026

Authorised Officer
Aadhar Housing Finance Limited

UJJIVAN SMALL FINANCE BANK

Build a Better Life|

@ 1CICI Bank

PUBLIC NOTICE

Ujjivan Microbanking Group Loan / Individual Loan customers,
whose loans were disbursed before September 2024 and who

Notice for Sale of Immovable Asset(s)

Branch Office: ICICI Bank Limited, Jayhind Annex, Opp. Sharda Baug,
Near Dharam Cinema, Rajkot- 360001.

PUBLIC NOTICE - TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

[See proviso to Rule 8 (6)]

paid EMIs in advance but have not received interest benefit. m

Visit nearest Ujjivan SFB branch for claim processing and
assistance.

Issued in Public interest by Ujjivan Small Finance Bank Ltd.

This E-Auction Notice for Sale of Inmovable Asset/ Assets is being issued by ICICI Bank Ltd. (on underlying pool
assigned to ICICI Bank by Dewan Housing Finance Ltd. (DHFL)) in relation to the enforcement of security with
respect to a Housing Loan facility granted pursuant to a Loan Agreement entered into between DHFL and the
following Borrower/ Borrowers/ Co-Borrower/ Co-Borrowers/ Guarantor/ Guarantors under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule
8 (6) of the Security Interest (Enforcement) Rules, 2002.

The Notice is hereby given to the public in general and in particular to the Borrower/ Borrowers/ Co-Borrower/
Co-Borrowers/ Guarantor/ Guarantors that the below described immovable property mortgaged/ charged to the
Secured Creditor, the physical possession of which has been taken by the Authorised Officer of ICICI Bank Ltd.
willbe sold on'Asis whereis','Asis whatis' and 'Whatever thereis' basis as per the brief particulars given below:

Sr.
No.

Date: 20-02-2026 Authorised Signatory

Ujjivan Small Finance Bank

Name of Borrower}s)/
Co-Borrower(s

Guarantor(s)
Loan Account No.

Assets with known
encumbrances, if any

Reserve
price
Earnest
Money
Deposit

Date and
time of
E-Auction

Date and
timeof
property
inspection

Details of the

Outstanding
Secured Asset/

amount

(A) (B)

© (D) (E) (F) G)

-

- |Bhaveshbhai
Gordhanbhai Kava
(Borrower)/ Hina P Bhuva
(Co- Borrower)

Loan A/c No.
QZRA)00005007718

Navigate
markets with

Flat No 104, Wing C 1, 1st Floor,
Viswas City, Near Khalilpur
Road, Joshipara, Junagadh,
Gujarat, Junagadh- 362140
Admeasuring An Area 40.90
Sq. Mtr.- Free Hold Property

Rs.
12,16,756/-
(As on
March
31, 2026)

April
17,2026
11:00 AM
To 12:00

Noon

April
29, 2026
From
11:00 AM
Onwards

Rs.
40,000/-

focused
insight.

Get daily sector trends,
market movers, and
sharp insights —
every day with

The Compass in
Business Standard.

facilitating the sale of this property.
To book your copy,

SMS reachbs to

. Date: i
57575 or email ate: April 07, 2026

\Place: Junagadh

The online auction will take place on the website (https://disposalhub.com) of the E-Auction agency
M/s NexXen Solutions Private Limited. The recipients of this Notice are given a last chance to pay the total dues with
furtherinteresttill April 28,2026 before 04:30 PM failing which, the Secured Asset/ Assets will be sold as per schedule.
The prospective Bidder/ Bidders must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer to
column E) at ICICI Bank Limited, Jayhind Annex, Opp. Sharda Baug, Near Dharam Cinema, Rajkot- 360001 on or
before April 28, 2026 before 04:30 PM. Thereafter, he/ she/ they need to submit the offer/ offers through the
website mentioned above on or before April 28, 2026 before 05:00 PM along with a scanned copy of the Bank
acknowledged DD as a proof of payment of the EMD. In case, the prospective Bidder/ Bidders is/ are unable to
submit the offer/ offers through the website then a signed copy of the tender documents may be submitted at
ICICI Bank Limited, Jayhind Annex, Opp. Sharda Baug, Near Dharam Cinema, Rajkot- 360001 on or before April
28,2026 before 05:00 PM. The Earnest Money Deposit DD/ PO should be from a Nationalised/ Scheduled Bank in
favour of 'ICICI Bank Limited' payable at Rajkot.

For any further clarifications regarding the inspection, Terms and Conditions of the E-Auction or submission of
tenders, contact ICICI Bank Employee Phone No. 7999515727

Please note that Marketing agencies 1. Value Trust Capital Services Private Limited., 2. Augeo Asset
Management Private Limited., 3. Girnarsoft Pvt Ltd., 4. Hecta Prop Tech Pvt Ltd., have also been engaged for

The Authorised Officer reserves the right to reject any or all of the bids without furnishing any further reasons.
For detailed Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s

Authorized Officer
ICICI Bank Limited/

order@bsmail.in

Business Standard
Insight Out

Sr. | Branch and Name
No.| of Borrower/s
/Guarantor/

Description of Property

Mortgagor s U/s 13 (2)) / Physical) | oo™t
VASAD BRANCH Description of the Immovable Property Da.15-07-2025 Reserve price Physical | MR. MUKUL
Applicants : Rs.5,65,92,760.64 |Rs.1,77,70,104.00 MUKESH
M/s. Satyendra Mortgage of cement article factory (Shivam | (Excluding Unapplied | (Rupess One Crore 82595
Agro Products . .

cement products) situated on Survey No. | interest & Other Seventy Seven 64734

List of Partners: 206/2, (ad measuring Heq. 0-39-96. (3996 Sq | Charges) Lakhs Seventy

:Iiiindrha ;agdi:h:haid-"h;: " Mtr) as per 7/12 copy and 3860 Sq Mtr as per Thousand One
ukesh Sureshchandra Sha .

Pravin Sureshchandra Shah SIFe) A/c No. 278 ajc NH No. 8, Vasad, Tal + Hundred Four Only
Rajendra Jagdishprasad Shah | Dist.- Anand and building constructed thereon
Viral Maheshchandra Shah andbounded as under: EMD Amount
Sachin Maheshchandra Shah Bounded: 17,77,010.04
List of Guarantor : East : Farm of Rohitbhai (Seventeen Lakhs
Bijendra Jagdishbhai Shah West :.Survey No-206/2 PaikiLand Seventy Seven
Mukesh Sureshchandra Shah | NOrth : Farm ofRanchhodbhai Thousand Ten Only)

Pravin Sureshchandra Shah South : Thereis Uma Pipe Factory

Rajendra Jagdishprasad Shah
Viral Maheshchandra Shah
Sachin Maheshchandra Shah
Jagdishprasad Babulal Shah
Mahesh Babulal Shah

Ramesh Babulal Shah

Suresh Babulal Shah

Gitaben Maheshchandra Shah
Sushilaben Sureshchandra Shah
Meenaben Jagdishprasad Shah
Sunitaben Jagdishchandra Shah
Sangitaben Sureshchandra Shah
Seemaben Sureshchandra Shah
Monaben Maheshchandra Shah
Sonaben Maheshchandra Shah

M/s. Sangameshwar Dall Mill
A partnership firm representing
through its partners.

1) Jagdishprasad Babulal Shah,
2) Mahesh Babulal Shah,

3) Ramesh Babulal Shah,

4) Suresh Babulal Shah

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DECOLIGHT CERAMICS LIMITED OPERATING IN
MANUFACTURE OF NON-STRUCTURAL NON-REFRACTORY
CERAMIC WARE AT MORBI RAJKOT
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS I

1 [ Name of the corporate debtor along with | Decolight Ceramics Limited
PAN & CIN/ LLP No. L26914GJ2000PLC037494

2 | Address of the registered office B/h. Romer Ceramic, Old Ghuntu Road,
At Ghuntu, Morbi, Gujarat - 363 642.

N.A.

B/h. Romer Ceramic, Old Ghuntu Road,
At Ghuntu, Morbi, Gujarat - 363 642.

Not applicable

URL of website

Details of place where majority of fixed
assets are located

Installed capacity of main products/services

w

'

6 | Quantity and value of main products/ NIL
services sold in last financial year

7 | Number of employees / workmen NIL

8 | Further details including last available Details can be obtained by sending an
financial statements (with schedules) of two | email to

years, lists of creditors, are available at URL:| cirp.decolight@gmail.com

9 | Eligibility for resolution applicants
under section 25(2)(h) of the Code

Details can be obtained from
https://ibbi.gov.in/

10| Last date for receipt of expression of interest | 16.04.2026
11| Date of issue of provisional list of 17.04.2026
prospective resolution applicants
12| Last date for submission of objections | 22.05.2026
to provisional list
13| Date of issue of final list of prospective | 23.05.2026
resolution applicants
14| Date of issue of information memorandum, | 25.05.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15| Last date for submission of resolution plans | 27.05.2026
16| Process email id to submit Expression of Interest | cirp.decolight@gmail.com
17/ Details of corporate debtors' registration status as MSME | Not available

Note: Person disqualified under Sec 29A of the Code is ineligible to submit Expression of
Interest. For detailed clause of Sec 29A, You may access www.ibbi.gov.in.

Vikash Gautamchand Jain

Decolight Ceramics Limited

IBBI/IPA-001/IP-P00354/2017-18/10612

204, Wall Street-1, Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till : 30.06.2027

Date : 07.04.2026
Place : Ahmedabad

The Mehsana Urban Co-op. Bank Ltd.
(Multi State Scheduled Bank

Head Office : Corporate Building, Highway, Mehsana-384002.
Phone No. : (02762) 257233, 257234
POSSESSION NOTICE
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]
Whereas
The undersigned being the Authorised Officer of The Mehsana Urban Co

Operative Bank Ltd. under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest (Second) Act, 2002 and in exercise of
powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 28.07.2021 calling upon
the Borrower Sun Air System Limited Director/s (1) ANANDBHAI P. MANDALIA (2)
VAISHALIBEN V. PATEL (3) VAISHALIBEN S. PATEL Guarantor/s (1) PIYUSHBHAI M.
VAGHELA (2) TRUPTI A. MANDALIA (3) CHIRAG D. PATEL to repay the amount
mentioned in the notice being Rs.4,43,90,377.00 (Rupees Four Crore Forty Three
Lakh Ninty Thousand Three Hundred Seventy Seven Only ) within 60 days from the
date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her
under sub section (4) of Section 13 of the said Act read with Rule 8 of the Security
Interest (Enforcement) Rules 2002 on this 05th Day of April of the year 2026

The Borrower/Guarantor/Mortgagors in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of The Mehsana Urban Co-Operative Bank Ltd. for an
amount of Rs.4,43,90,377.00 (Rupees Four Crore Forty Three Lakh Ninty
Thousand Three Hundred Seventy Seven Only) and interest thereon at the
contractual rate plus cost, charges and expenses till date of payment.

The borrower's attention is invited to sub-section (8) of Section 13 in respect of
time available to redeem the secured assets.

Description of the Immovable Property
Property Owner : Trupti Anand Mandalia
Property Description : All that piece or parcel of freehold land situate lying and
being at Siddhi Vinayak tower, behind DCP office, off. S.G. Highway, makarba,
Ahmedabad forming part of survey nos.195/2, 196/1+ 2/A,206, 211/1, 211/3,
212/1, and 212/2 of mouje makarba of Vejalpur taluka in the registration district
ahmedabad-4 (paldi) and sub-plot No. A of new final plot nos.27+29+40
+45+47+48+ 49/A (old final plot nos.12, 13, 14, 15, 16, 17 and 18) of town planning
scheme no.84/B admeasuring 23184.00 Sq.Mtrs or thereabouts together with an
office No.C-702 on seventh floor in Tower No. C in a building knowns as “Siddhi
Vinayak towers ” admeasuring 417.00 sq.ft i.e. 38.74 Sq.Mtrs.(super built-up area)
along with undivided proportionate share in the land of building knowns as “Siddhi
Vinayak towers Address Of Property : C-702, Siddhi Vinayak Towers,
Mouje:Makarba, Taluka:Vejalpur, Dist:Ahmedabad-4 (Paldi) Boundary Of Property
: North : Office No.C-703, South : Office No.C-705, East : Wide Passage & Lift Well,
West : Wide Drive Way & Block-A
Date :05/04/2026
Place : MEHSANA

(KAMLESHKUMAR |I. PATEL)
Authorised Officer
(The Mehsana Urban Co Operative Bank Ltd)

dm 3in g;rg‘}g,r SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
“APPENDIX-IV-A [See proviso to Rule 6 (2) & 8 (6)”

E-Auction Sale Notice for Sale of Inmovable Assets underthe Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described immovable
property mortgaged/ charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will
be sold on “As is where is”, “As is what is”, and “Whatever there is” basis for recovery of dues in below mentioned account/s. The details of
Borrower/s/Mortgagor/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below:

Date/Time of e-Auction of following properties: 22.04.2026, 2.00 to 6.00PM (With unlimited extension of 10 minutes each)

Contact
person
with

Status of
Possession
(Constructive

Reserve Price
(RV) and EMD
Amount.

Total Dues.
(as per Demand
notice

Note: Minimum incremental bid amount for properties are Rs. 10,000/ -
Date & Time of Inspection: 20-04-2026 between 10.00 AM to 04.00 PM

https:www.mstcecommerce.comin bidders Global EMD Wallet.)

Recoverty Dept., Regional Office, Anand, Mob: 9411284335 or Scan Here

Date 04.04.2026, Place : Vasad

(EMD amount as mentioned above shall be paid online i.e. through NEFT after generation of Challan from

For detailed terms and conditions of sale, please refer to the link provided in https://www.bankofbaroda.in/e-auction.htm and
https://ibapi.in. Also, prospective bidders may contact on above mention Branch and mobile number or Mr. Manojkumar, BOB,

(GST /TDS as per government rules applicable shall be payable by Purchaser on sale of movable/Immovable Assets.)

ACCORDING TO SARFAESI ACT, STATUTORY 15 DAYS SALE NOTICE TO THE BORROWER /GUARANTOR/ MORTGAGOR

The above mentioned borrower /s is/ are hereby noticed to pay the sum as mentioned in section 13(2) Notice in full before the date of auction, failing which
propertywill be auctioned / sold and balance dues if any will be recovered with Interest and cost from borrowers/ guarantors./mortgager.

Scan Here

Sd/-Authorised officer
Bank of Baroda




